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a Compounding Application No. I 0 5 / 621 NCLBA{B l20l 5

15 days on receipt of this order) and also on submission of the proof of payment

before the concerned RoC, the offence in question shall stand compounded;

therefore, consequently the Complaint filed before the First Ctass Magistrate at

Pune shall be considered as per law. The Compounding Application No.

L05|62LNCLB|MB|2016 is decided on the terms indicated above. No order as to

cost.

\,

Dated : 25 .1 1 . 20 16 Shri M.K. Shrawa
Member (Judicial)
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